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THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) :
Honourable Members, it is already
2.15. The Deputy Chairman has
suggested that there may be a lunch
interval till 2.30. But to be fair
to lunch at least half an hour should
be given. So the House stands
adjourned for lunch to meet again
at 2.45.

The House then adjour-
ned at fifteen minutes past
two of the clock.,

——

The House reassembled after
lunch at forty-eight minutes past
two of the clock,

The Vice-Chairman (Shri ML.A.
Baby) in the Chair.
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I congratulate the hon. Minister
on his boldness in taking this step,
to repeal this Bill. Thank you.

SHRI ASHIS SEN (West
Bengal) : Mr. Vice-Chairman, Sir,
we are all very much charged of
this glittering costly, yellow metal.
It is creating a problem. It created
problems at the time of control.
Now, again, after abolition of the
control.  The question remains,
under whose control the metal will
be ? The question is whether it
will in the hands of the big mer-
chants, or, it will be available to
the common artisans. (Interrup-
tions) The Left is not bothered about
gold. It wants to know about the
consequences. While welcoming the
proposal. . . .(Interruptions) You are
producing gold, but you are also
facing smuggling of gold. When 1
say ‘you’, T mean ‘the country as
a whole’.

While welcoming the proposal
of the Nationa! Front Government—
particularly, I congratulate the hon.
Finance Minister on this—I feel,
at the same time, that the abolition
of control by itself will not bring
about a solution. Initially, it will
be a boost for the exporters. But
who are the exporters ? Big mer-
chants and jewellers. Now, unless
gold is made available at the in-
ternational price in our country,
the problem of smuggling will con-
tinue to be a permanent feature.
Well, what did we expect ? Soon
after the declaration  two-three
months earlier that there would be
decontrol. the normal expectation
was that the price would come down.
For a while, it went down by about
Rs. 300—400. But again, it has
gone back to the old level of nearly
Rs. 3,400 per 10 grammes of gold.

The demand for gold in our
country, as estimated by some people,
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is to the extent of 150—200 tonnes.
Another feature in our counfry is.
for mariage purposes, for other
ceremonial functions, gold is given.
About 70—75 lakh marriages take
place in our counfry every year.
Assuming that 100 grammes of
gold is given, we can understand
how much use is there of this pre-
cious metal, But, as against the
demand of 150—200 tonnes of gold,
we find that the domestic production
is less than two toanes, Sq, comes
in the smuggling . 'There 1s a gap
between supply and demand with
the result, occasionally, more often
than not, an artificial scarcity 1Is
created in this bullion market as far
as yellow metal is concerned, When
this control was introduced more
than two decades back, what hap-
pened then ? Did it bring down the
prices ? Did it facilitate normal
trade in gold ? It did not. On the
contrary, by this control, various
formalities, various restrictions came
in which brought collapse in the
small artisans’ job.  They were
harassed by the officials who were
expected to enforce that Gold Con-
trol Act. Big jewellers had a big
haul. In 1977 whatever was there
in the vault of the Reserve Bank,
that was unloaded. What was the
position then ? Did the prices come
down sufficiently to enable the com-
mon man to afford this metal ?
Almost 75 per cent was concerned by
the bullion merchants and the small
artisans suffered. A good number of
artisans in West Bengal, Orissa,
Gujarat, Karnataka, Andhra
Pradesh, may be in Tamil
Nadu also, the small village artisans
who were gold smiths, suffered a
lot. Not only that, quite a lot of
them even committed suicide be-
cause they could not maintain their
families. If thatis the position, how
much is the scrapping of gold con-
trol going to help the process ?
Artisans will continue to remain
bonded with the big jewellery mer-
chants and the bullion merchants,
particularly lakhs of rural arti-
sans, those who cater to the needs
of the villagers for these occasional
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purposes. They should be able to
work in an atmosphere of freedom.
For that it is necessary that we have
enough supply of this metal in the
market, Now, if the shortage is to
be made up, if the smuggling has
got to be stopped, will the Govern-
ment take into consideration the
proposals that the money that has
been spent for guarding the coast
for preventing smuggling by which
the cost of smuggling also goes up
should not be spent any more. If
there is to be a free flow of this
metal in our country, probably
some solution can be available. For
that matter, my suggestion would
be, why not this gold be taken as
a trade by the Government itself ?
The operations of the gold bullion
market can be controlled, supply
and demand to a certain extent can
be measured by the Government
itself through the State Trading
Corporation. Sale can be arranged
through important branches of the
nationalised banks, of the State
Bauk of India, so that it may not fall
in the hands of black-moneyed peoples
It can be converted into coin so that
it can be segregated from the grips
of smugglers or black-moneyed peo-
ple. If such a process is adopted,
perhaps the whole objective of
abolition of this control can be taken
care of .

One more point comes to my
mind. The smuggled gold is about
150 to 200 tonnes per year whereas
the domestic production is less than
2 tonnes. Now there are 40,000
workers involved in the process of
making fine gold. The workers are
working in Bharat gold mines, Hatti
gold mines. The cost of the domes-
tic production of fine gold is more.
So, the workers there are apprehen-
ding that because of the high cost
of indigenous production as com-
pared to the low cost of imported
gold, the mines may be closed
down and thus they will be losing
their job. I would request the Minis-
ter to take care of this particular
aspect. Whatever might be the
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interim arrangement, he should en-
sure that the workers of the Kolar
Gold fields, the Bharat gold mines
and Hatti gold mines are saved
from this worry of losing their jobs.
I do not know the exact price but
from the papers 1 find that the ruling
international price is to the extent
of Rs. 2600/-. Now if the Govern-
ment itself takes this authority to
import and also allows it to be shred
by some others—if the people who
are coming from abroad inside the
country are allowed to bring with
them some quantity of gold without
much restriction but on payment
of a little charge by way of excise
duty or custom duty, then the inflow
instead of coming through the pro-
cess of smuggling, will come through
normal  channels and perhaps it
will help in tackling, partially, the
problems we are fac'ng today.

Now I must make a mention of
one point which I find is important.
Decontrol is one thing: or abortion
of gold control is one thing. But
the largest number of individuals
who are affected are the artisans
and goldsmiths. Now availability
ol gold is one means. But if the
artisans are not provided with suffi-
cient finances to carry on their
trade, how will they survive ? So
arrangements should be and must
be made that just like any other
scheme for bank advances to the
self-employed people or others like
that, the gold artisans should also
be provided with some advances
from the commercial banks, so that
they are in a position to carry on
their trade free from any worry in
an atmosphere of freedom, with-
out being bonded to the bullion
merchants or big jewellery merchants.
The question arises, should the re-
moval of control be directed to-
watrds export purposes where we
can have several thousand crores
for export trade ? Should it be for
their benefit alone ? That should
be a part of it, but at the same time,
for lakhs of goldsmiths in different
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parts of the country who thrive on
small jobs for small customers,
sufficient bank finances should be
provided for their rehabilitation,
50 that they can carry on their trade
in a free atmosphere.

With these words, I welcome
the mose, but this welcome is hedged
by certain consideration ~—that the
people for whom it is done, pat-
ticularly the artisans, should be
ahble to derive some benefit out of
this decision compared tn the posi-
tion in the past when gold control
was introduced.

PROF. CHANDRESH P. THA-
KUR (Bihar) : Thank you, Mr.
Vice-Chairmaii. At the outset, I
must nut on record that since yes-
terday T am watching that Members
of the hhruse from both sides are
complimenting the Finance Minis-
ter and thae is sufficient evidence
that he is enjoving thnse compliments.
But as a person with conscience,
T am sure, he must be feeling...

THE MINISTER OF FINANCE
{PROF. MADHU DANDAVATE):
1 enjoy criticism also.

PROF. CHANDRESH P. THA-
KUR : So you listen to this. His
conscience must be pricking that
most of the compliments are not
deserved by him because the decision
of the previous Government was
also there to repeal the Act which
he knows. So from that point of
view, the compliments should go to
Shri S B. Chavan, his predecessor,
wh~ had done all the home work
and had appreciated the .

SHRI PRAMOD MAHAJAN
(Mahara htra) : The appreciation
should go tc the people who have
chapnged the Government.

PROF. CHANDRESH P. THA-
KUR :Iam comingto that.

 The other part is that what has
been done is welcome, but what has
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not been done is intolerable be-
cause it is a half-hearted measure.
The intention is to overcome the
problems which a country like India
has been facing as a result of large
scale, smuggling f g-ld and unde-
terted movement of smuggled gold
in the country, whether in the hands,
of hoarders or speculators or jewel-
lery-makers, or on account of the
beautiful ladies for their conspicuous
consumption or the miseries of the
dowry-piye s, t he pa-ents of daugh-
ters of marriagable age. Like most
other things, the Government
has again come up with half mea-
sures. The direction seems okey so
far as this thing is concerned, but
I do not understand why there is
hesitation in doing sufficient home
work on time to come up with full
measures 5o that all of us are able
to get the benefit of the direction
of the movement.

Having said that, Mr. Vice-
Chairman, let us recall that the Gold
Contrnl Act was brought, in the
first place, by Shri Mnorarji Desai.
It was widely hailed then and for
good reasons because at that time
alsn. inst as today, we were con-
cerned with the menace of gold
smuggling and all the related con-
sequences. So, the intent of the
initial Act was right. But sufficient
measures, collateral measures or
supolementary  measures required
to make it effective to ensure that
the objeciives are m t, proved in-
sufficient or the realitics of the
Indian econemy and seciety proved
overwhelming for the Governmeat
machinery to be effective. This has
led over 22 years to a growing rea-
lisation that we have to have a second
thought on that.

There is no denying the fact that
there is large scale smuggling. As
is the usual pattern in all smugg-
ling, in this case also frreign ex-
change is found through un der-
invoicing and over-invoicing. The
total amount of gold that comes
is a lot more than that India will
ever be able to produce or generate
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through what is called auctions, the
usual procedure.

As Madam Pratibha Singh was
saying, thare is a basic 1mbalance
batwaer ths supply and the demand.
The supply s totally insufficient
compared to the demand for econo-
mic reasous and for social reasons.
So, what do we do to bring the
supply-demand in balance ? Only
when we  succeed in this area, there
will be a kind of aligaing of the
domestic price of gold with the
international price of gold. I have
never bought gold in my life. So,
I do not know the price. 1 know
that people chase gold with great
enthusiasm. I believe that the press
reports are that currently 6 per cent
premium is there. How to bring
this premium down to a tolarale
level, if not at par with the inter-
national price ? That is the question
before the Government,

The related part is: what is the
legitimate use of gold that you want
to encourage? Ons, of course. is that
the jewellery market is multiplying at
avery fastrate, theinternational jewel.
lery market, and our share of that is
almost negligible. I think our foreign
exchauge carning is roughly Rs. 275
crores, and the current target is Rs.
500 crores. If the world jewellery
marketis supposed o betothetune of
541 billion, then, if we plante geta
minor portion of that, then, there is
scope to move in that direction- For
that, ths basic raw material must be
made available at an economically
acceptable price. People have sugges-
ted that gold-import should be allo-
wed with someimport duty. Accepta-
ble. But, unlessthelanded costofgold
after the payment of duty is at a level
which allows its economic use for
jewellery production and export, it
will not serve the purpose. There is
likelihood of two kinds of considera-
tions before the Government. One is
revenue consideration, and the other
is an adequate supply of raw material
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for promotion of jewellery export.
About the resources with the Govern-
ment, rightly or wrongly they keep
retracting their statements. “Empty
coffers” the Prime Minister says, and
the Financs Minister says that itis
& rhetorical statement. So. what the
reality is we will find at the ond of the
financial year. But the fact remains:
thatthereisresource constraint. They
want to generate resources, and they
might be overtempted to use gold
import as a source of revenue rather
than bringing a balance between the
supply and the demand for gold and
making available gold at a price which
will make it work while for the pro-
ducers of jewellery to get into the
export market.

Apoint hasbeen made withregard
totherehabilitation of gHldsmiths and
artisans. I have a slightly different
opinion. [ am not interested in the
rehabilitation of traditional goldsmi-
ths. They mzy have some artistic
value. But their capabilities, their
competence or their craftmanship
is not necessarily in line with the curr-
ent trends in the international market.
Ifyou want to rehabilitate them through
the process of promotion of jewellery
export, you will have to go through
an entire process of. number one,
providing adequatc raw material,
number two, providing technological
improvement and, number  three,
letting them know what the fashion
is today and whether their crefimen
hip can be broughtfat a level which will
produce jewelleries suitable to the
contemporaty international market.
Numberfouristhatunless the Governe
ment gets into directly or in conjunc-
tion with the Export Promotion Cou-
ncil and the private agency in 2 vigo-
rous export marketing to get a fair
share of the international jewellery
market, the gains of import of gold
will not be sufficient. In any case we
are going to use foreign exchange for
the import purposes. Unless it is
more than off-set by the foreign ex-
change earning through the jewellery:
export, we will have difficulty. Tam -



325 Gold (Controlg

saying this point because a lot of

things are don= in the name of export
promotion. The story of 100 per cent
expOrt promotion units is there. Ulti-
mately they go back and say let ussell
it in the domestic market. Thereis g
great porssibility that in Todia  the
demani Oor gold will remain high asa
result of the social backwardness and
also as a result the the value of gold

as a hegde against inflation, the value
of goldis a hedge against the continu-
ing devaluation of the natinnal curre-
ncy. The national temptation to
provide lucrative market to the im-
ported gold or the ornaments made
out of the imvorted gold at concessio-
nalprices will be too overwhelming to
discourage or dampen the enthusiasm
of jewellery manufacturers and ex-
porters to get a fair share in the in-
ternational market.

Mr. Vice-Chairman. T know that
there is a limited tims. Quite frankly
the subject is so important that it
requires a fuller discussion. There are
issues related to import-export nolicy
and ther e are issues related to deva-
luation of external valne and the
currency management of the Indian
Runne and tha whole manufacture of
gems and jewnllerv. The efare, Tsay
it is a partial measure and that it
has come in a snan-shot process. As
a tesnli the total time allneated is timi-
ted and we are not able to do full
justice toit.

A question that is bring discussed
siswhoshouldimp ++t Shuld it bathe
the NRIs? Shouid it ba the iewellary
exnnrters directlv importing? Should
.the Gaverament imnort ? Tthink it is
immaterial, but when we are thinking
in terms of the NRT, it is a great risk
again whether the foreign exchange
that they are bringing in remains as
adannsiting foreign exchange account
or the froreign exchange is narked to
Tndian advantags. Now, ifthe NRI
s used as a channe! for import of gold
with a limited imnnart duty, it shwld
nnt be a kind of an alternative, Ifthe
aim is to maximise the foreign ex-
change aecrual at the disposal of the
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Government of India, then incentive
efforts must be made, that even if the
NRIs bring, 1t is not a transfer of
foreign exchange account to gold or
the gold instrument in terms of gold
bonds, but itisin addition to whatever
they are currently doing. So, before
taking o decision whether NRIs alone
should do if, the Government must
weigh the relative costs and gains in
terms of foreign exchange acquistions.

1 would like to submit so far as
the Indian realities are concerned, we
will have to learn to live with the
conspicuous consumption. So, unless
the social reforms movement is brou-
gh tobear as supplementary measures,
unless the women are given other al-
ternative sources of security against
all kinds of risks that they run into,
this tendency will continue. In addi-
tion to that there is a tremendous
amount of gold hoarded and there is
every possipilitv that this hoarding
tendency will continue. Now, again
it is left to the Finance Minister to
realise what kind of instruments in
terins of taxation or investment chan-
nels the Government will come out
with in order that the temptation to
hoard withacalculationis dampened,
if not totally eliminated. Otherwise
we will continue to ses the phenome-
non replicated ragardless of the repeal
of the Act.

Inthe end T would like to say that
the Government s".o'ild gather courage
put allitsinternal wisdom or borrowed
wisdom from the expert committees
or consultants, and come out with a
fuller package beyond the simple
repeal. We would like to hold our
judgment on the adzequacy or inadeq-
uacy of the measure untilthat package
is brought before the House and we
are able to have a Jook at it. In the
meantime 1 would encourage the
Financ' Minister not to take compli-
meats directly and lat him honestly

share the compliments with Mr.
Chavan, whn is already here and who
was not here earlier.
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DR JINENDRA KUMAR JAIN
(Madhya Pradesh): Thank you Mr.
Vice-Chairman. The Gold Control
Act was a useless Act. It was an in-
effective Act and every speaker in
this House has agreed that it was good
that it has been repealed. But it must
be said here that it goes to the credit
of this Gov rnment that it has done
the thing which was necessary to be
done. The Act has gone but the pro-
blem remains and the key problem is
that there is a wide difference of per-
ceptions between the successive Fina-
nce Ministers of the Government of
India and the people of India.” All
the Finance Ministers who come think
that it is in the national interest that
the people should not have gold, they
should not buy gold, they should not
have gold. But the people of India
think that it is in their individual in-
terest--whether they belong to the rich
class or middle class or the poor class--
to have as much gold as possible. It
is high time 1 want to make a plea to
the Finance Minister that instead of
thinking that the people should behave
according to him, he should try to
have taﬂor—made policy according
to the needs of the country. Why there
is a blanket ban on the import of gold.
It has been there for a long time.
Today, I want to speak in favour of a
policy for the open market for gold
and an open market means purchass
and sale of gold not only here in
India but the Government of India and
the Indian peopie should be able to
purchase gold in the intecnational
market. My coacern is three-fold :
(1) smuggling; (2) the export possibili-
ties; and (3) the effect that this policy
can have fo arrest the inflation. Let
me take them one by one. The smugg-
ling figures have been told in this
House. 1 do not know the origin of
these figures but since thess figures
have been presented by very experienc-
ed Members, I would believe them. Tt
has been said in this House that
150 tonnes of gold per year is the
need of our country as per the consu-
mption patterns while it has been said
that our production is 2 tonnes per
year. It is not even 2 tonues but it is
less than 2 tonnes. When there is so
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much gap in supply when there is so
much of the price difference in the
price of the Indian gold and the in-

ternational gold, it will naturally

tempt anybody to smuggle this if they
want to smuggle and smuggling of
such an item which is low volume and
high value is easier than the smuggling
in other commodities so rampant is
smuggling that an unofficial trade to
the tune of 150 tonnes of gold is going
on. Everybody knows that this is go-

ing oa. Why should the Government

not take notice of the situation and
legalise it siraight and be the benefici-
ary itself? As the figures have been
quoted in this House, there is a price

difference of about Rs. 1200 in  the
international market and the Indian
market, Even if one has to take thai
the price keeps fluctuating. there is a

minimum of Rs. 1000 per 10 grames

difference. That means Rs. 10 crores
per tonne. Now imagine that the

Government of Tndia were to officially
import from the iniernational market--
if you want to be realistic—if your
demand is 150 tonnes to 200 tonnes--
you buy 10 tonnes per month from
the international market and save
about Rs. 100 crores in revenue. The
question will come from where are
you gomg to have the foreign exchange’
Well, the choices are: you can borrow
money [rom the international market
and the international rates are much
cheaper than our rates. Then the
Goveroment can have this profit
iteell or the Government can allow
the citizens to import and charge duty
on this and earn money m the form
of import duty. The gold may.be
placed on the OGL but you oan
have a restricted quantity determined
for this and licences can be given either
to the actual users and if you are
afraid that the actual users phenome-
non will breed corruption, you may
do it on the first—come--first -served
basis., A suggestion has been made
here thai the NRIs may be allowed to
import gold and the duty may be
charged on this. All these suggestions

are worthy of consideration but the L)
Government has to curb smuggling.
So far the experience of the last forty
years has shown the Government’.
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ineffectiveness in curbing smuggling
operations. Its performance has been
dismal. So instead of allowing the
smuzglers to earn money, why not
the Government earn money on this
either by direcily involving itself in
the trade of gold and make the gold
available through the banks and other
institutions or by charging the import
duty and letting the citizens do it?

Another thing that { waat (o
bring o the notice of the Government
is taat such an open market policy will
enhance our export earnings. The
present market for the sale of Indian
gold jewellery is about Rs. 250 crores
and everybody has estimated that if
there is a little support that is given to
the Indtan entreoreneurs in the avail-
ability of gold in the matter of jeweliery
the murket can go within a year to a
thousand crores. I want to ask you
one thing. After all, in the ficld of
electronic industry, you do give gold
to the people for solderiag the things
at the international market. If the
electronic industry people can be
given the gold at the international rate,
why not the exporter of jewellery?
And [ am not making a plea here that
you give them gold at the interntional
rate. Charge your import duty but
let the gold be available and let them
not obtain it from the smugglers. 1
also wish to say that the high wage
costs in developed countries have
moved jewellery productions to deve-
loping countries. (Time Bell). I will
just fake one or two minuies, We
_see the example of Hong Kong. Its
prosperity has been on account of
exports. Let us see the example of
Thailand. Export of finished jewell-
ery has moved up from 23 million
dollars in 1982 to 450 million dollars
in 1988. If Thailand can do it, why

not India also in this sector? I
also want to say a word here about the
justification for our continuing to dig
gold from our non-remunerative gold
mines. A point has been made here
that our mines are not very pro-
ductive. Our cost of production of
gold is much higher than the market
rate . specially at the Bharat Gold Min
es, | have been told that the cost of
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production of gold is Rs. 7,000 per
ten grams when the market value is
hall of that. Now what is the justifi-
cation for this? Not only that, I
understand, we are paying a subsidy
of Rs. 52 crores per year even to run
this unprofitable business in the name
of rehabilitation of 40.000 workers. I
am quite concerned about the fate of
40,000 workers but if we have a pro-
gramme and not engage ourselves into
this unprofitable venture and divert
this money for the rehabilitation of
the workers, it would be a much better
thing, One thing also 1 want to say
before I conclude, that is the likely
effect of availability of gold on the
inflation. One of the reasons of in-
flation is the liguidity, the availability
of money in the hands of people and
when the cash is available and they
do not know what to do with that cash
they indulge in over spending and
when gold, one of the darlings of the
housewife of every class of people here
is available, with the money in their
hands, they can buy gold freely.
They may like to invest their money
and a good amount of money can
coms to circulation which the Govern-
ment can control. And this measure
is likely to be anti-inflationary
also.

With these few suggestions for the
consideration of the hon. Finance
Minister, I once again compliment
him for having taken the decision.
But it is only a beginning. He should
take this decision to its logical conclus-
ion. (Iaterruption). Mr. C, P. Thakur
is trying to interrupt me, Mr, C.P.,
Thakur is {rying to say that I should"
mention his point that Mr, Chavan
also deserves credit. He forgets that
the changes were brought not by me
and him. They are brought by the
people of India. The people of india
decided that Mr. Chavan was not
doing his job correctly. So he has
been replaced by Mr. Madhu Danda-
vate. So let us not try to comment on
the verdict of the people of India and
let him restrict his credit to whatever
he has been given by his own deeds.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): I would like to remind
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[Sh. M. A. Baby]

Members that they should cooperate
with the Chair to do its duty properly.
We are only repealing gold control.
We are not repeling time control.

# DR. JINENDRA KUMAR JAIN:
In comparison to other speakers, I
have taken the minimum time.

PROF. MADHU DANDAVATE:
To avoid any controversy, compli-
ments to me may be avoided.

DR. NARREDDY THULASI
REDDY (Andhra Pradesh) : Mr.
Vice Chairman, Sir. The Gold
(Control) Act, was made with the in-
tention of weaning away the people
from gold. The intention of the or-
dinance was to make better use of the
precious metal. In 1966, the restric-
tion of 14 carats was withdrawn. In
1968, June 29, The President of India
has promulgated an Ordinance on
gold control. The Ordinance came
into force on Ist September 1968. As
per the Ordinance no one should go
for Ornaments with gold more than
14 carats. Individuals were also
prohibited 1o acquire gold ornaments
any more. The Ordinance was silent
about the quantity of gold alreacy
c.cquired till then. But after the ordin-
ance came into force, it was made
mandatory that those who possess
more than 50 gms of gold should in-
form the Govt. The objective of this
ordinance was to make gold less
attractive. But unfortunately, it
proved the other way round. Lakhs
of goldsmiths in the country were
thrown out of employment in one
stroke. The trade suffered heavily.
The jewellers had the licence to make,
exhibit and sell the gold ornaments.
But the man who prepares it, i.e. gold-
smith had no licence. Goldsmiths
were prohibited from  purchasing
gold more than 100 gms at a time.
At no point of time any goldsmith
should have with him more than 500
gms. It became very difficult to a
goldsmith to get licence. So the verv

[RAIJYA SABHA]
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purpose for which the ordinance was
issued got defeated. The attraction
for gold has not down. There is a
yawning gap between demand supply
The prices in the domestic market is
much more than the International
price. That is why smuggling of gold
has touched its peak. Nearly 709
of the Trade of jewellery is being carri-
ed ou’ by smuggled gold. N arly 200
tonnecs of gold 1s bsing smugglid into
the country every year. In 1984,
92 Kgs. of pgold was seized. In
1989 the seized gold was worth 10416
Kgs. In Internation market, one ounce
of gold costs 375 dollors. In Bombay
the cost of an ounce of gold is £510.
With nearly 200 tonues of gold smugg-
led every year, the Country is losing
nearly £ 250 crores of foreign exchange.

Not only that. The traders are
cheating the customers as well. A
trader charges the sells gold at the
value of 22 carats. In fact the gold
might not be of 22 caraots. ¥ the
customer, takes the same ornament to
the same trader for disposing it off,
the trader says that it is not of 22
carats and he pays the customer less,
So, both tfie quality and the price are:
at present being decided by the trader.
Purchasers are losing heavily. So Sir,
the very objective of the 1963 and
1968 Acts of gold control has not been
served. The person responsible for the
Gold Control Act, Shri Morarji Bhai
Desai also has accepied this truth,
Now the present Government has
come forward to repeal this abnoxious
Act. Thousands and lakhs of Gold--
smiths in the country are now having
a sigh of relief. But just repealing
the Actis not sufficientenough. There
are many more things to do. The
Goverment should take steps to
treat gold as a definite asset. The
trade of gold should get a boost from
the Govt. It can contribute to earn-
ing more foreign exchange. Gut of
£ 4000,00 crores of internation trade,
India’s share is just £ 275 crores. We
should take steps at least to cover 594
of the world trade. Thus we can earn
foretgn exchange to the tune of 3500
crores. So, Sir, the Govt. shouldtake
steps to stop the smuggling of gold
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into the country. The Govt. should
encourage trade of jewellary. Govt.
should take steps to promote export
of gold ornaments. It should alsc
protect the interests of the customer.
These are some of the steps which the
Govt. should take immediately. This
is possible if the Government evolves
and persues a comprehensive policy.
In order to prevent smuggling enough
gold has to be made available to the
traders. Then only it is possible to
curb smuggling. Without affecting
our foreign exchange reserves, we
can make cnough gold available in
the domestic market. The Non Resi-
dent Indians should be allowed to
send gold instead of only money,
That may more gold will come into

the country. The Govt. can impose
customs duty on such gold receipts.
The Income of the Govt. will also
go up. Customs duty can be collected
in foreign exchange. The foreign
tourists who visit this country should
be permitted to dispose off thier gold
ornaments at our international air-
ports. If we take these steps the inflow
of gold will be more. Customers in-
terests should also be nrotected, In
all the important cities and towns,
we should set up quality control cen-
tres. Govt. should also protect the

interests of the customers when they
go to disposc if their jewels. Traders
should be permitted to purchase gold
from the customers. The benefits by
repealing the Gold Control Act will
be successful only then.

I once again congratulate the
Govt. for introducing this historic bill
to repeal the Gold Control Act. Thope
the Govt. would try to implement the
suggestions I made.

1 conclude my speech thanking
you for the opportunity you have
provided me to speak.

st @ ¢ gaaleg  sgE@EaAT
(frgre) © ITHATE WEIRA, RS
Form wgr feafm & far sy oam
17 ST WA @ OIUHT WA R
¥ By Sar g A AN A OAG
a5 & g faT ¥ w, Fafe
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gq @R #r g faem | g w9
wie (1939 ¥ fafew gwrw-
ae ¥ 5@ @9 &1 §7 FT I
91 3gH  gRgERd 9T 3o faaa-
I I N v i A 7 A
o I fFr uF OF R H a9y
forr o fF f@vwn wwen w9 feEm
¥ wmme  wgad W@ TR H
g #r f=fswr & = & SmAr Sar
g, OC HFT ggl  ggar gL W &
qET & 7 AW AY g ST o, A
gefg g f' O@Wr mwE wra
¥ geex ¥ gy W@l § AR
EeciC G oS I B R & cac B
¥ 9wy 78w frgen # oot
g wa @ ¥ e 7 RO
WA OH A gEy § & g 9l
Fufeger 4 &1 foerem ST@oav
afiFm § @1 oz of W frwear
g | F fa ¥ oamam 1 fRT
§ ouF A FToaw g HEvEr
W I @G WEl & ATedE
CEREC S S eI CTCAL
At 7 & 9 ome Wy § AW
g @ wfoer fowdy § 9@ &
gUAT I 9§ 1 9w AW Ar
wafema deq &6 w8 &, 9% &M
gy S § uF W ae] &
T ¥ WS gET ¥, R 98 1962
F T W URE @l AKX ARG
1968 FT FT | HIOTGE AR A AT
Tg WeE FIW UIE GE AL I
IR ST ROWR WX WA 9T,
Al AgRA, AT AT g FEWE
Y AT FET & 7 1962 R
1963 W S 3% f¥ame 9 99
g & oAl & 0 ggew 4.

“*Curbing the demand for gold from
the public in this country and main-
tenance of check with a view to re-
ducing the demand progressively
and keeping it at a level beyond
which investment in gold is consi-
dered then as essentially unproduc-
tive and definitely harmful to the
economy of the country.” (2) Asan
anti-smuggling measure, extending
the control over gold beyond the
stage of import into the interior so
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[ gtaa fag wgqaifan]

that the gold would no longer be
vendible and prevention of smugg-
ling and detection of smuggled gold
would be facilitated.

(3) To bring down the domestic
price of gold and make smuggling
unprofitable.

e Gl T VI O - 1 (- M
FT g% | 1968 ¥, faqray, 1968
¥ fpr owe wad gaE gare fear
T ST S RN W S9a fREmr
"o o

(1) To wean away people {rom
gold;

(2) To regulate the supply of gold;
(3) To reduce smuggling;
(4) To reduce the demand for gold;

(5) To reduce the domestic price
of gold.

g9 AT TF TEEA g4 & IT FAI
g @ grg far Y arfaRt
&, faar et zeoie qifesdt & wiee
FI QU ® UAIfAW &R
g # FHIT FA HL GHA § 7
T ETEATT &K AD FBA ¢ AT
BT ¥ ST GWT AT § I8 g
ag I gavr ? afx w&f #%
CLIE-L L O JC U U S
gamar § fF g A EF W W
AR W@ 1 JE@ ] | 99
frewr fai o & ergw faw €41
I g wew R oar S| oaw
FX H WA &T 919 3480 9%
T YW 9T HIX UAISEES & 9%
3075 9X 3T  UH g TAT HIT
A W 9§ 3260 TIY 9T &N
AWM 9 FAT @I & | §H Hi9d
X FH FOT IHF (AT F1E FAIL-
Fe qifaet ol 9% gAR amEA
El AR & 1 W ogw R Waad
& E-AI-GTE S R RS g
FE A qHTE T @ § ar
N @Y HW  Sa9d & TEIE FE
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N QI ¥ wWE ! R uH
H &Y T ¥ 9 oS &7 SWiET
glar & A ISt 9O AT SESy
gyq € @ JT AT A T AL
S g @ A & @qq § Y 198
I @ar g e ¥ AET g
q¥ fq=1T 3 Y TEW § |

Hy v@r & % 1989-90 Fwy
GYE 1990 dF  HEH UFE &
dag  5.723 HIfes T a1 Wsq
fRgr  war g TANIAW &1 1989
¥ fegwax aF MeT @@ & Agq
2.524 Wfesw &7 &7 GRme waT o
g T & B gy wE ¥ owde
75 W1g W&ar g&|r &1 75 9
mfEai § WL UF qnaga o€ a9
T oqET TR WF @@ Fr e
fagdr exr 2 3§ o% AW w@
FT SE@ 1 Wil YAV s
fer & arar g AfFw S owx ¥
Fear 93 glar g, SEd) ®I §ArE
LU S - CU e e
BT & @ s F @A Ao
T w & W i few
GrFd @ 1 39 89 H 91 #T aqq
IR Q@ A fwadr gri @ W
e s Fr Te@ E !

M uE qaa E e AR Aw
FT-FAT 50 AR AW [T

| - gfeaw fegm ¥ swd e om

Ay § fF ge AW Wiee g
GET agd anar g 1 S BT EAT
FAT HT AE@ g TAF OqT FIE SY
aff & fr S WA E’:BFH"?I:ET FAHT
war & ag Ifead Amaeges &%
§ a1 Fuar g ag faw e
st &1 9ar g fr aead, faeay
YA, gaUAT WX FARGr ¥
UF Al HEAT 9adr g | 99d
gl TG, digw  HIG A @0F
gy & 1 & TEET &7 gar Iaqdar
g 1 f9a7 wE.mwommg. gar AHT
oy & STF SrAT @ HAT 9%
WE ¥ SATa Bl 2 s 39 ag
¥ gdaRdel  wadt g g1 T EW
Tg A § 7 oag T ggET JEa
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dr W ST wW g S,
g AT g | WY AT AgEd ¥
gae 4 ¥ 9 g uE oA Wide
HE, F FH J 4 05 G W
o . #v afhma & osng e
IE 9T 20 U 30 gfgwg 4w femy
srr fymy 3@ A gdanr @ g
oiT gAr |7 @ :r{“r% FIT A agw
g% | vEd S qar amntﬁrir
»"a’iﬂﬁ gig T ﬂ?tEﬂ' Al g A
ST qar
'q'w'%?l‘r w®W T > oh) Eroaf'ra qr
w9 FF T &EF g
qT HAA | T T I 4
gam W AR § e sz
TEHT 9T S @I WA AR F
i1 g & ogEen fgrge i ¥
oy & i we sdw § R
@H FOS TS AT w7 w0
I F o QAT A F oarg g4y
G /1T & | AET TQENGIE qT
g3 gml @ gm fw § e
TRF 9% o 997 997 7 +@
g 1 agl 3919 @8 wa E, garw
FUAT & TGS WAE § TH
I H Fnd  Hifefoaa T @
SEr W E AR oW FT g9 |
§ VAT T AW W g@r A
oig & O @af=a ¥ g|r oA
S G 1 e 1 O KA
¥ AT WA & | TF 9T AT
G U LU § gz
¥ wrar g, FomAq g fF aw
g fwadr oLt &1 R & AT
¥ arg wWE cgm A @ ¥ o
T ATAL, AT A B & arfE
St g3 FATATTE a8 34 F I9
AT | BB FE 9L um g A
gy oar GFFREE @&
T HFAT T I 437 37 T0fF
roawn faw Srg oagifs S dar
AT A qTE wEr & ;R § AT
G3% § | W G B AT gArY
3w A F )\ zafM Hoaqee¥ AEIm
¥ 3% gag wr Agw fE wes
FIE w1 I FF AT FA &
w7 HqifET & qlmr s a7 gd
ot | Y | AT mifew ger aga
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sed & #Aifs mrw ff ah7 F
HITA  HuqT AH &1 € J qW0
gyt g o W T wu @
oAy T8 F fag a1 gaqf & fas
T AR s F fag 91 99 a9y
artg SET & AR S O 22
& H F@A TF g A 18
#Z H g {21 wa §) z@fag
arfer gT Fgq WEU g | aed
¥ ur fpar &3 wid & &
|F 9v 22 &% o Ag fvar
9 w18 wE W FE faar
g1, fad sdee & 1T o7 q ILFT
g sz aqE d a7 A 55 o
ar fa ag gailX #gt H1 @@ g
ag 3 o1 gTn = Az R f§ oW
wEdT qA7 gL g W A9T HETSH
¥ xay & Ak aT #r Fwa 3
g w3l SAR 90 WG T4, A5
fus ol g FE T @7 @G
W Al a9 O HgA AT
I /A AT AT [IEH A T &0
aex 6T greg moAr afenr &l
T A AR TF T A FU AT
TR W UFT A IAF@RN A
g% arem & 6 @ 9f #gaa
¥ s oGi@ g B oAm a9 oW
alds  afy & B uFomizom &
ov oo T WA F o gfraq
# qfrew 3§ f& I i ar g
g -3 fgegew § oA WA
g 1@ H AT IT O 209
30 wfima 2 @d fagw 2.
At e g oA gAr & fad o qar
F A AT g1

[The Vice-Chairman (Prof. Chand-
resh P. Thakur)in the Chair]

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Venkatramann, you have a choice.
There is a Statement by Miaister
at 4 o’clock, and twe have still three
minutes. Would you like to finish ?

SHRI TINDIVANAM G. VEN-
KATRAMAN (Tamil Nadu) : It so
happens,

Mr. Vice-Chairman, that when-
even I stand up, this restriction
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[Shri Tindivanam G. Venkatraman)]
is always thera. I do not know why...
{Interruptions) 1 shall try. But

somehow I must ventilate my grie-
vaice.

THE VICE-CHAIRMAN (PROF.

- CHANDRESH P. THAKUR) : I

may assure you that there is no pre-
Judice against you.

SHRI TINDIVANAM G. VEN-
KATRAMAN :‘Yes, Mr. Chairman,
I will abide by your restriction,

I welcome the Gold (Control)
Repeal Bill for the following rea-

[RAJYA SABHA ]

Sons.

Sir, a radical reform of gold trade |
also is a long-felt need, and time '
again it has been said that this
Control Order shouid be repealed. J
It has become a choice. It has also
become the day on which our
Finance  Minister has come to
position and this Act has beea re-
pealed. The whole House supports
it whole-heartedly. T also support
the Bill.

4.00 p.

I beg to differ on one point. Tt is
stated that gold is not an essential
commodity. So, it will not come
under essential commodities. 1
want to make a distinction here. They
want to put us off by saying that the
people can do without it. Tt means
that if a thing is not there, you can
do without it. My humble submis-
sion is, as has been pointed out
by my lcarned friends and hon.
Members here in this House, it is a
must in everybody’s life irrespective
of the fact whether he is a poor man
or amiddis-classman or a man
ccming from a rich family and all
that. It is needed for any function,
When a marriage alliance is sought,
the first question is how many
sovereigns he will be able io give to
the cirl. So, I beg to differ on the
definition. T want to establish that
it is an essential commodity. When |
it has become a part and parcel -
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of the Indian villagers and the
Indian people in the areaa of life,
I think it must be defined as an
essential  commodity. I waut to
suggest to the Finance Minister
that there is nothing wrong in im-
porting gold. We may not import
gold to the entire extent which we
require. Ten per cent of the gold
which is required can be imported
and it wiil profit the Government
by Rs. 350 crores. That is onlya
conservative  estimate.  Govern-
ment will profit by Rs. 350 crozes.
Moreover, smuggling will never
stop until the jewellers get adequate
quantities of gild thorough legal
channels. This can be done without
straining our foreign exchange re-
serves by  permitting passengers
coming to India to bring in small
quantities of gold. There should be
a little bit of liberalisation in the
rules about import of gold. You
can specify that the people who are
coming here can bring in so much of
gold. If you liberalise that, people
will bring gold. Your are allowing
the people living in foreign coun-
tries to deposit money. You caa also
allow them to deposit gold. Ia that
way also, there will be inflow of
gold to our country.

Timp and again, the gold trade
has demanded liberalisation of
import of gold. It is said that it is
not an essential commodity. But
I am able to point out that it is an
esseatial commodity. So, T beg to
urge that since it is an esscatial
commoadity, Government should
have a rethinking on the import of
gold at least to the extent of 10 per
cent, as has been suggested. As I
have already pointed, tea per cent
will bring in Rs. 350 crores. In
this way, smuggling will also be
put an end to. Therefore, by this
process we can get gold. The people
will also be benefited. Moreover,
there are about 3.4 lakh licensed
goldsmiths in the country. If thesc
laws are liberalised and the import
is also there, we can feed all the
families of thesc 3.4 laki licensed
goldsmiths  throughout the country.
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In this way, we will be able to help
these poor people. The ban on the
import of gold may kindly be lifted.
Gold can be brought in by the
N.RI. or imported by the
Government itself. This is a point
for consideration and it may be dealt
with according to the decision of
the Finance Minister.

To check malpractices, proper
assaying facilities should be created
in all major cities. Jewellers should
be eacouraged to gef the jewellery
manufactured by them  properly
assayed and hall-marked. The licen-
sed jowellers should be required by
law to buy back the hall-marked
ornaments at the on-going market
price in accordance with the certi-
fied purity and weight. If the Go-
vernment takes these measures, the
repzal of Gold Control Act will not
be half-hearted. It will be a full-
fledged gold inflow into the country.
With these words, I conclude. Thank
Vou.

SHRIMATI BIJOYA CHAK-
RAVARTY (Assam) : Mr. Vice-
Chairman. .. Sir, I congratulate the
Finance Minjster for introducing

tho Bill to repeal the Gold (Control)
Act.

AN HON. MEMBER : Sir.
what about the statement ?

THE VICE-CHAIRMAN (PROF,

CHANDRESH P. THAKUR)
Madam. if you just yield for a
minute, sinces the Finance Minister
is requircd in the Lok Sabha. ne
wishes that the discussion on the
Gold (Control) Repeal Bill should
bz comoaleted and he should have an
opportunity to reply.  So, your
statemeat., Mr. Steel Minister, will
follow afrer the Bill.

THE MINISTER OF STEEL
AND MINES (SHRI DINESH
GOSWAMI) : Can I get some indi-
catiort of the time when the statement
is likely to come ?
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PROF. MADHU DANDAVATE:
There are three speakers and [ am
the fourth one.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :
There ate three speakers. including
your colleague. ..

SHRI VIREN J. SHAH (Maha-
rashtra) : In that case, the Steel
Minister can be allowed to make a
statement. It will be over in ten
minutes.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :
But the clarifications will take the
whole day. Mr. Steel Minister, you
can take a chance around 5 o'clock.
Yes, Madam, please continue.

SHRI PROMOD MAHAJAN:
What is decided ?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : The
statement will be around 5 o’clock
or later whenever the House is ready
to listen.

SHRI PRAMOD MAHAJAN :
But the Minister must be ready at
that time.

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKXUR) :

Madam Chakravarty, please con=
tinue.

SHRIMATI BIJOYA CHAKRA-
VARTY : Mr. Vice-Chairman, Sir,
T want to congratulate our hon.
Finance Minister for introducing
the Bill to repeal the Gold {Control)
Act. Sir, this is indeed a very bold
step.  Probably, even till this is
introduced, people have some appre-
hension about the move of cur hon.
Minister. And dispelling all the
doubts the hon. Minister introduced
the Bill, and probably this is the
right move in the right direction, 1
think, so far as gold is concerned.

Sir, we have seen all these years
in the country that the Gold (Con-
trol) Act has not been effective to
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" [Shrimati Bijoya Chakraverty]

check either the prices or smuggling
of gold. Tt is because it is a very
flourishing business and the most
profitable one. Moreover, it is so
because the local production, the
domestic production is not up to
the requirement of the people. So,
we have scen that by air or through
our long coastline gold is making
its secret entry into the country.
More than 200 tonnes of gold arrives
in the country every year defying all
the legal bindings. Sir, [ feel that if
10 per cent duty is imposcd, the
Government would have gained by
more than Rs. 350 crores. It is
because the annual requirement  of
gold in this country is nearly 200
tonnes. And, we produce in this
country hardly two tonnes. So,
wherefrom all the balance of 198
tonnes will come ? And this 198
tonnes of gold must come to the
country to meet the local needs of
the people. So, to bring the gold
into the country by legal means and
to check smuggling, something
should be done, and some fiexible
rules must be framed to import
the gold so that gold may be availa-
ble in the country. And to do so,
the hon. Minister must take care—
he is a very able person—so that
the balance of payments position
" may not be disturbed. Sir, in order
to check smuggling of gold, we have
to give some sort of concession for
the import of gold. I would also
like to suggest that the confiscated
gold which is available with the
Reserve Bank should be made avai-
lable to the petty traders. And this
will also ease the constraint in the
domestic  consumption. Sir, 1
would like to make one more point
here. The village goldsmiths had
to close their shutters a long back
because they cannot get gold by fair
means and they cannot afford to
get gold by managing the machinery
that makes the gold available to
them. It is because of this that the
petty goldsmiths cannot get it
Unless some amount of gold 1s made

available to them, the same story
will be repeated. The high and

[ RAJYA SABHA]

Repeal DBill, 1990 344

migh'y p ople will rule the bussingss
Iine b.forc

In the end, I would say that
the repeal is a bold step. But
I suggest that there should be a
provision for the en‘ry of gold by
legal means to make the bold and
sincere move of the hon. Finance
Minister effective.

THE VICE-CHAIRMAN
PROF. CHANDRESH P. THA-
KUR): P of Sourendra Bhatta-
charjee. He is not here. Shri
Ram Awadhesh Singh. Don’t for-
get that the time is donated by Prof.
i hattacharjee. You have to be
brief.

o W omgan g (faat)
d ar @dn ¥ & a|n s
§ g wan g F owa 4 omer
grai E ar mo fWiwy are g
TEH &1 BEA & 3 (AT |

qATAe?, @ F4aw fadus faq
Os3qfA @I gl o7 IO MR
§ FwH & F G T g g
g7 1en2 ¥ ST SAT ETET g
TR IR GIT B TIAS &F
G gq@ & W0 @& @war &
uF o arg ot f5a ae o gl
# fadr feen & gfya T gde o
9199 FK AITH A g
aga @ afgaral & 7oy Sax FF o
frp e e foo T iz aga w e
WG AT q meAr  feenfeat ¥
TF €W, A WY, 9 T g7 Gl
frpreme faar o 1 gaTR @ F
TRAT & a9 T F7E 39 97 §WI
fat ar 1 uws  AodaAr A1 S
g1 A7 W IEH gH. o I
TU GE AM T g e g fw
ghrare @dR S1d @i @9 «ra
S gefr A oug w9 fRdaw
FAT GAT AT 1 1962 § AFT
1967 @F @ WeT Farsw wifzqw
¥ qET TE WA gUT AL oM Fo
[iTo @7 QI S Al a1 wfFw 1968
¥ WF IES FAA w7 fEEi
| IEF AG@d 38 AT 1F S
AT @I WA A 0 A
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75 § trwa o freed daey 7
ﬁn«n.m FogAmA 3 17, TgT
& rrra . fryE gw wEIeE
& dqr w1 @ & afew Efewr-
GEq § oA A vrreﬁ%xﬁt
I YT WA OIS T §
agt § Efewreza r 7, IO G,
ST, AT gL

ar AT g qg  FAT far
T q AMQW, dl gH  HAYIT  FAT-
gar v¢  fagel & a9 9wy § AN
AT Aggw #r wiw faRet
SqEr & )

zafir AT gag 3 fs O F
AT HqQ, gR AR q, @ W@ A€
9T WO AL agf § Wy #Hewaea
F AT JEY §, T ?-Hﬁ% ¥ §AT
A oAWEw A 9F W R
TR HOH ET TRT  TAGAS AR
F#ifF Meg T HRA  TFIAST IHI
FUIT §, THEAL F AA-I |
UIEE aﬁ Fag *ﬂ"r arﬂaﬁ
SRA  wFAIT F w7 A9 2

ar § AT 9w ¥ a:ﬁt fagw
W ¥ wgar agar g wwahe
%f @y 5 S gAY oA AR. W,

%, 97 $97 QAT A7 USE AT WA
arrfr' oL Y AN WA AN
0, I FF A & TF WK
A I, AIHT W A & Aq«w@T
oML SEF AEq T AT AT AW
argme far a9z ST & Iy ETE,
forqy #1fF <@ T AW 9P
giafew s@y saer & | W
A ¥ fd T W 9w gEr 9
AT gaFT  FaX qa1 faar, av ag
FEHT  IEET A § fadm A
CICIR G I AT FU RS
O | (Fwa <) 9eE)

wfm Swer wandl ded A
i Qugaale s@a@ ¥ I gIR
faq saer wroe ¥ 1 wfew #
T wuew fadus &1 S g
o S wu (fedga) fagar ¥
grey w1 Wt g @ (FEa)
fawaw fadws, 1990 ST W
T § @n AT g



347 Golg (Control)

A gl awr gadt s far (qgr-
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afiaEa w7 Tgh & oS amEr
TEW AN Heq gftaw awe &7 aw
= & ¥ fEmoan, M Fa
QAT HT AT FA AT, 9 IET IR
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%Tfa?ff arfed & o
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AELFAT AM qgr 41 il 9w
qEET W A AT A6Y A wAE arfad
a0 O o, 3w FWS § qg M
BEge AvanT g N a1 4 38R
THET A0 9, AE AT F FEHI-
T dEE Fog@ar @

(1) To win away people from
gold;

(2) to regulate the supply of
gold;

(3) to reduce smuggling;

(4) to  reduce for gold; and

(5) to  reduce the domestic
price of gold.

W oamA ¥ wafwr &y o §
gl Mmar § s e 4E R
g, gad  faggw T FowwEr e g,
mw%wmt AT WY ET AT e
FLEF @ ogArw & oA ag LG
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frve welt st & w3 afe T
Im fpar, oY SR vies Fa U F
az #F FgEw oar 1 AT AT H
AT el T S ¥ s
FAT ATEAT | g FET AT

regulation of domestic trade in
gold by the Gold Control Act was
infroduced to curb the demand
for gold. The Act, he admit-
ted, has been largely ineffective
and it has also  cause hardship:
and harassment to small  gold-
smiths. There is not much point
in continuing such an ineffective
legislation. ~ Government,  there--
fore, proposes to abolish the Gold
Control Act. This step would
benefit artisans and small gold-
smiths and at the same time, he
will use the Customs Act more
vigorously to prevent smuggling
of gold.

aET § M AT F @ BN A
SRR T &, T &,
At R I owx § W v # R
qER AW @O dF AR A § Wl
STET % U BR-BiE 1T T HHET
firam @ 7 T & 3 & AT I AW
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a‘l’gi"fr fir Sl "0 €99 ATE FEEEH &
TR W AT 0 qR I FW &
foru qawRiy € S, Gl € 9o
gt &7 ATRE " AN agy A A/
SET ¥ UWEE ¥ W § W g9
FEd ey § SEkE 9 T §a
AT aEx ¥ A WG el &
HEAR G H A ERAT &\ ar H §e
FIX A TET AT FIAT AIEA]
& WH T g01E #3d & g g W
g ST | gEd qwE, W § anw
faw Wl @y a1 FEAT am“rarg
7% £ wwaF PR IWH W
wreE (Al § 91 wrag § e
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figrg wd ¥ (g SAer TR H
T USH ¢ 198 aSt fewwd A A
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THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) Prof.  Bhattacharjee,
to be fair to the facts, your time
was taken by your colleague. Shri
Ram Awadhesh Singhji. Buot if
you are itching to speak, you are
welcome to a  make a  brief
comment,

PROF.SOURENDRA BHATT-
ACHARGEE (West Bengal): Thank
you Mr. Vice-Chairman. Because of
one or two minutes’ absence, don‘t
mind, if someone else was benefited.

I do not like to enter into the
golden problem as such. So far as
the original Act goes, we all know not
only its ineffectivencess but the app-
robium attached to it. It was Mr.
Salve who vesterday told that the
approbium which visited the head of
Shri Moraji Desai on account of
this Act, would equally bring apprecia-
tion to the present Finance Minister,
I have, at the same time, just a word
of caution. The speaker who prece-
ded me and earlier Mr. Ahluwalia
also, read out the objectives of the
original Gold Control Act. The
objectives were not achieved. The
question is whether they should be
achieved, whether there should be
efforts to achieve those goals. There
was nothing wrong with the objectives,
But, pernaps, the mistake was in
going about the way the Government
did in the matter.

But there is another aspect also.,
In those days we had some connec-
tion with the organisations of the
goldsmiths, particularly small gold-
smiths who were seriously affected
by this Gold Control Act. It has
already been stated that many of the
goldsmiths committed suicide beca-
use they were unable to make their
ends meet because of the restriction
imposed by the Gold Control Act.
One of their organisations, the swarna
Silpi Bongiyo Samiti, sent a memoran-
dum to the Finance Minister some



351 Golg (Control)

[Prof. Sourendra Bhattacharjee]
time ago. It was, T think, after his
Budget speech declaring his intention
to repeal this Act, He has been very
true to his words, and he has heen
- very business-like. By one sentence
it is going to bz repealed. There-
fore, their point was that by repealing
the Act in this manner more difficul-
ties would be created for the gold-
smiths unless some safeguards for
them were ensured, They were afraid
that this would increase the black-
marketing. They pointed out that
certain very costly machines — were
being used in the jewellery trade by
big jewsllers with whom the small
goldsmiths were unable to compete.
They are afraid that these big jewel-
lers who are in a position to take
advantage of smuggled goid, with the
help of this modern machinery ate in
a position to ensure mass production
to drive them out of profession
altogether. So, this is the aspect. 1
would request the Finance Minister
to tel! whether this aspect was taken
into consideration at all, how far
cogent it is and whether the repeal of
this Gold Controt Act will be follo-
wed by certain measures which will
eass the difTiculty of small goldsmiths
or put them to further hardship,
further difficulties.

Thank you , Mr. Vice-Chairman.

THE VITE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR):
Thank you. For record let me calil
Shri Sobramanian Swamy. and since
he 15 not there, Mr. Finance Minister.

PROF. MADHU DANDAVATE:
Mr. Vice-Chairman, at the very
outset let me express my gratitude
to Members on both sides of the
House forunanimously and whole-
heast dly extending their support to
the Bill which T have moved.

A doubt was expressed by some
Members—of course their number was
not large,—when I referred to the
need for abolition of the G old Cont-
rol Act, in fact, I had announced our
decision to abolish the Gold Control
Act.
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There was a lurking fear in the
minds of some Members that after
the announcement of the abolition
of the Gold Control Act, I would not
bring forward any Bill to repeal
the Act at all. T must go on record
that 1 had introduced this repeal of
the Act as early as 24-4-1990, but
because there were a number of
upheavals in both the Houses, in
that cyclonic waye, my repeal Bill
went in the background. T am happy
that it has come back again. -

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
There is something else just in the
background you are concerned with.
1t is the price rise.

PROF. MADHU DANDAVATE:
Yes, that is right, [ scem to be
attacked by the cyclonic wave again
and again. I seek your orotection
and I am glad vou gave me that
protection because again today there
was a pos sibility of this reply going
over to tomo rrow. You came to my
assistance .

I must make it explicitly clear when
we introduced this particular idea
into the Budget, we were very clear
that the Bill has to be repealed. The
greater the delay, the greater would
be the harm that would be caused.
In fact, when I anrounced this, there
were big traders wh:o were expecting
that this step would not come about
and as a result of that in the interre- -
gnum they would be able to gain a
Tot. But I would not give them peace
of mind and I have come forward
with a Bill.

Sir, before you rose to that podium
when vou were speakmng from the
floor, you raised a very relevant point.
It was about whom the credit is to
be given to as far as this Bill is con-
cerned. I never enter into any battle
of credits. T am not referring to the
financial credits; I am referring to
the credit about this Bill. Therefore,
I formally went and conformed from
the former Finance Minister if it is
true that in the last Budget he had
already expressed his intention and
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desire to introduce such a Bill. He
confirmed that. Therefore, I do want
to share the credit with the former
Finance Minister also. Appreciation
comes from this side, Sir, because they
know you very well.

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR): And
from this position also I am taking
note of your gesture and spirit.

PROF. MADHU DANDAVATE :
Thank you. But I must go onr ecord
also that the former Finance M inister
conceived of the idea and it is I who
delivercd it. Of course, don’t read
too much into that and try to give biolo-
gical inter-pretation of the financial
phenomenon.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): That
raises many questions.

PROF. MADHU DANDAVATE :
That is why I warned you, Sir.

SHRIMATI KAMLA SINHA
(Bihar): Hopefully you will rear the
baby also,

PROF. MADHU DANDAVATE :
I can assure you I would not throw
that responsibility on you at this age.

Sir, there was one amendment and
if I mistake not that amendment was
to be moved by you. I am thankful
to you for having gone to the Chair so
that you are prevented from moving
that amendment.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You
are an architect of that conspiracy.

PROF. MADHU DANDAVATE:
Only if some other Presiding Offi
were available you could have moved
it, but again accident of circumstances
helped me. No presiding officer was
available to take your seat.

SHRI PRAMOD MAHAJAN:
Mr. Desai is here,
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SHRIJAGESH DESAI (Mahara-
shtra): No, I am not in the panel now.
But the House can ask any Member
to preside.

PROF. MADHU DANDAVATE:
Yes, but he would not allow that.

Sir, even if you were to move
that amendment, I would have re-
quested you for a very valid reason
not to press for that amendment,
because if at all this Bill was to be
circulated to elicit public opinion, I
am afraid, in the delay that would
have been caused in finally adopting
this Bill, greater people would have
taken advantage and particularly
the big traders and not the small
goldsmiths. .

SHRI JAGESH DESAI: That is
very correct.

PROF. MADHU DANDAVATE:
And when Jageshbhai says it is correct
it must be correct. Therefore, 1 am
glad that the situation is such that
amendment would be there and it
won’t be sent for circulation at all.

Sir, in our field of science gold is
described as a noble element but I
don’t think that so many ignoble
things might have been done in the
name of a noble element like gold,
on one side under the umbrella of the
Act which I am repealing and also
under the umbrella of the smugglers
which caused a lot of damage to our
economy and also to the interest of
the nation. Sir, I may say a word about
the background to which many Mem-
bers have referred. After the Chinese
aggression in 1962, that is, the NEFA
aggression, in the beginning of 1963
this measure came as a Defence of
India Rule and later on in 1968 it was
converted into a full-fledged Gold Con
trol Act. In those historical condltions
probably the Gold Control Act was
quite essential. But what better triu-
bute can be there to this Bill than the
fact that the very author of that Act
Shri Morarji Desai was the first to
send me the telegram and said that
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the Act which he had introduced in
his regime had become out of date,
“you showed the courage to repeal
that.” I may inform you further that
it was not only my courage but it was
also the courage of Shankar Raoji.
We jointly undertook that venture.
Anyway it has become outdated and
one of the reasons is that whatever
may be the laudable objective of ‘the
Gold Control Act in 1968 and the
DIR in 1963, the reality of the situa-
tion in the changed circumstances is
the Gold Control Act had become
an instrument of harassment and
corruption. So hardly an Inspactor
went back from a small goldsmith
without recovering Rs. 2000 or Rs.
3000. It was a source of corruption,
Probably the bigger the fish, the big-
ger the corruption they can afford.
But as far as the small goldsmiths
are concerned, they were really in
doldrums and they could not afford
the amount that was supposed to be
squeezed from them. Besides that
there was a lot of harassment and
really speaking the big traders did
not suffer much as a result of the Gold
Control Act. The smugglers did not
suffer at all. T will come to that point
later on. But as far as the small
goldsmiths are concerned, medium
goldsmiths are concerned, they suffer-
ed a lot. In order to liberate them
from the tyranny of corruption and
also from harassment, we have really
brought this Repeal Bill and T hope

it will serve its purpose. Very often

we are told that after this Act is

repealed, what will happen about the
basic motivation behind the Act that

is, to check and prevent smuggling?

Sir, without casting aspersion on

anyone, I must point out to the House

avout the figures. If you go through

the figures for the last few years as

to under what provision gold was

seized from the smugglers, a very

interesting picture would emerge. I

do not want to bother you with a lot

of figures. But 1 will oaly give you

the figures from 1984 to 1989. In
1984 the gold that was seized under
the provisions of the Gold Control
Act was 405 Kg. and under the provi-
sious of the Customs Act it was 524
Kg. In 1985 the gold scized under the
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Provisions of the Gold Control Act
Was 835 Kg. and under the provisions
of the Customs Act, 2,525 Kg. In
1986 under the’provisions of the Gold
Control Act it was 719 Kg. and under
the provisions of the Customs Act it
was 2174 Kg. In 1987 under the Gold
Control  Act it was 470 Kg. and
under the Customs Act it was 2,255
Kg. In 1988 under the Gold Control
Act it was 1,331 Kg. and under
the Customs Act it was 6,094 Kg. In
1989--1 have not got the figures under
the Gold Control Act--but under the
Customs Act it was 8,250 Kg.
It clearly establishes the case that
the piovisions of the Customs Act
were quite sufficient and adequate
for the seizure of gold. This compara-~
tive picture makes it extremely clear,
Therefore, T would afso fike to point
Out to you that if we are able to
tighten our enforcement machinery,
the customs machinery, the provisions
of the Customs Act, I think it will
be possible for us even under the new
circumstances to tighten our machin-
ery, exercise our powers adequately
Under the Customs Act and try to
see that the smuggling is curtailed to
a very great extent. (Interruptions).
That is right. There is one more as-
pect to which I would like to make a
reference. What happens in Pakistan
is also of great relevance. T am not
talking about terrorism and the train-
Mg camps. I am talking about Pakis-
tan’s new policy of liberalisation of
gold and that itself is going to create
certain problems for us as far as we
Indians are concerned and therefore
if we use customs machinery and
Customs provisions properly, in
that case, smuggling can b» curtailed.
S, because the Gold Control Act is
being repealed, let us not have any
fear or suspicion in our minds that
we will not be able to seize gold pro-
perly and the figures that T have given
right from 1984 to 1989 are ample
testimony to this. One of the factors
résponsible for smuggling is the price
differential between the domestic
prices of gold and the international

prices of gold. Unfortunately, the
differential is of the order of 55 per

cent and this heing a fact, the questiono
checking of smuggling will be of greatf

Repeal Bill, 1990
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importance. Controlling prices of
gold is an issue which was raised by
a number of Members. I do not want
to go into it in detail. But this is one
aspect which cannot be controlled
only by the domestic policies,
We have to take certain steps in
domestic fields and  also certain
steps as far as international field is
concerned. For instance the question
of importing go'd. all these aspects
are there. Incidentally, let me tell
you , a number of Members have re-
ferred to the Dutt Committee Re-
port and also Rangarajan Committee
Report. Now, there is a misnomer
about one point. 1 think, Salve Ji
himself referred to that and a refere-
nce was made at the other place also.
[ should not say the other House beca-
use I am prevented from doing that
and you will immediately say “‘out
of order”. Therefore, 1 am saying
that at the other plic~ also, similar
issues were raised and some Members
are under the impression that there is
areference and the recommendations
in the Dutt Committee Report and
also the Rangarajan  Committee
Report in which they have said that
you should not allow any import of
machinery from the foreign countries
which will be utilised by big traders
and big manufacturers and that will
add to the detriment of small golds-
miths. Sir,Iam one among those who
have neither an allergy nor an obsessi-
on for exports and investments through
foreign, countries. We must 2k~ a
clearly pragmatic approach and what
does that pragmatism  demand?
Many people said that we must aug-
ment the export and they have also
said we must proiect ths smaller
goldsmiths in the country. Now, the
question is how we are going to re-
concile the interest of the goidsmiths
and also the interest of our export
commodities. Rightly, the hon. lady
Member, who spoke, she...

AN HON. MEMBER: Who is
that lady Member?

PROF. MADHUI DANDAVATE:
I am talking about the most charming
among them. (Interruptions). It is not
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unfair. All ‘are charming but there
are degrees. (Interruptions). I  did
not talk of ugly and charming. Don‘t
try to put a wrong interpretation.
The hon. Member from Bombay
tried to put forward a point of view
that it is necessary that we should
augment our exports. She also talked
about imports and many Members
have said, we must protect their in-
terests and in the context and conno-
tation, some have said that we should
prevent any machinery coming from
outside, to be uced by people who
are the manufacturers of various
jewellery, gold jewellery. So, now,
the moment you accept that we have
to have exports, we will have to stand
competition in the export market.
If we are going to send a jewellery
which is manufactured by rudi-
mentary technology and we expect
that it should stand competition as
far as exports are concerned, that will
never happen. And therefore, Sir,
even while stressing self-reliance in
this country, even in our general
formulations we have always said
that as far as investments or imports
of capital or import of sophisticated
machinery is concerned, we have mar-
ked out three sectors. One is the sec-
tor in which we rely on self-reliance.
The second will be the sector in which
we will have 4060 equity. And you
may remember that we also said that
high-tech and also export oriented
industries where we will be preparcd
to import. . ..(Interruptions)

5 TR ww ng 0 W & E-
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PROF. MADHU DANDAVATE :
All right. I am prepared to be educa-
ted by you. You also have a little
education from me. Let there be
mutual education,

As far as jewellery is concerned,
if in a big volume it has to be exported
the quality also should be good, I
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am not one among those who say
that foreigners are not enamoured
about a small jewellery that is sent
by our people who would work at the
level of cottage industry. If it were to
be so, even our handloom garments
would not have got the market. But
they are picking market. Whenever
foreigners come, they do visit the
handloom centres in this country beca-
use they have a fascination for the
type of that quality and they feel
probably, that these handloom types
of garments suit the genius of India
and think, “When we carry some
memento outside the country, it is
better that we take some peculiarity
of India”, and therefore, they always
go to cottage industry product, hand-
loom and all that. No doubt small
artisans will be able to produce
certain jewellery which can be sent
out. But there is a limit to which
they can do it. Therefore, if there is
augmentation of export, if the volume
is to be more apart from quality,
in that case, some sort of balance has
to be restored between the appro-
priate technology that is available and
the tools that are available to the small
artisans. If we want to go in for big
export, that option must be open. 1
am not insisting that you must go
in for that, But that option must not
be closed. And it does not always
work to their detriment because if a
large amount of export is demanded
from our country and which cannot
be fulfilled merely by the small artisan
there is no harm if someone here says,
“We are entering into the fray not
in competition with these people, but
in competition with others who use a
similar technology in other countries.
We are prepared to send the jewellery.
I do not think the interests will clash.
At the same time, I feel that all
necessary facilities should be given to
the small artisan. And I am glad that
a scheme was already introduced by
the previous Government and we
would like to strengthen it. What was
that? Small artisans in the field of
jewellery are to be protected. They
have taken a lot of loans and the
loans have increased as a result of the
implementation of the Gold Control
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Act. Therefore, I want to announce
that wherever the State Government
is trying to compensate the loss in-
curred by the artisans, in the form of
loans, we will be trying to assist the
State Government s to compensate
their tasks of seeing that proper com-
pensation is given to those who have
got heavy loans on their shoulders
and thereby we will be able to assist
the artisans. That aspect has to be
taken note of,

We have to take note of a fact
which a large number of Members
mentioned Whereas the demand of
Indians for gold is 200 tonnes, we
have hardly two tonnes. And it is the
local production. Of course, in addi-
tion--nobody referred to it—to the
locally produced gold, we have also
50 tonnes of recycled gold. Even if
you take that together, it is only 52
tonnes whereas the demand is for 200
tonnes. As far as underground or
hidden gold is concerned, there are
two estimates. 1 am not sure which
is correct. One estimate is between
15,000 and 20,000 tonnes and the
second is between 25,000 and 50,000
tonnes, That is supposed to be under
ground or hidden gold. And I told
you that if you pursue our Gold Policy
properly, there will be more possibility
of underground gold coming up and
when that comes up, that will also
indirectly help in seeing that the Gold
Policy is properly controlled, As T
said earlier what we export and what
we import, in addition to that, how
much hidden gold comes out, all
these factors--some depending on
what happens outside the country and
some depending on what happens in-
side the country--are responsible and,
therefore, I had never been one among
those who said : the moment the Gold
(Control) Act is repealed, the prices
will continuosly go on falling. Initially
they fell, not because of the mea-
sures. that I announced, but because
of the psychological climate that
was created, sometimes in the share
bazar or sometimes in the capital
market; even when the Finance Mini-
ster changes, you find that the capital
market also speculates and it goes up
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and down. Sometimes there is bull
pressure and sometimes there is bear
pressure. The same thing happens as
far as the Gold (Control) Act is con-
cerned, but concrete steps will have
to be taken. Some Members have
made suggestions and I made a re-
ference to that in my Budget Speech,
but we will like 10 consult the opinion
in a broader way and we will also
like to watch as to what its indirect
effect will be. For instance, one
concrete proposal is that we should
allow the tourists and NRIs to im-
port a certain quantity of gold in the
form of jewellery in this country. You
have the ceiling, and fix up the duty
that is to be paid by them in foreign
exchange and they can bring it here,
.. .(Interruptions). ..

SHRI JAGESH DESAI : Sir,
those who come on transfer to reside-
nce, I think, should be given the full
facility to bring gold, as much as they
want, according to their foreign
exchange reserves. If that had been
allowed earlier, you would have got
tonnes of gold because they brought
T. V. sets and other things, and in-
stead of that, they could have brought
gold.

PROF. MADHU DANDAVATE:
This is right. There is a lot of weight-
age and substance in this suggestion.
So these suggestions will have to be
properly studied. The only precaution
that we have to take--by allowing the
import of gold from foreign countries
to people whether they are NRIs or
other tourists--is that we should see
that no disturbance or imbalance is
created in our transactions and
we have to see that our remittances
do not suffer. 1 think probably with
those precautions, it will be possible
to move in a direction by which even
this concrete suggestion can be actu-
ally explored.

Then there is employment poten-
tial and I think that, after the Gold
(Control) Act  has been elimina-
ted or it is completely repeated a
number of artisans who had given up
their professions--there are a large
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number of people who had givelarge
the profession of goldsmity--can up
rehabilitated. Emplyment potenn be
can be increased and by givingtial
appropriate type of tools and te them
logy, it is possible to see that evechno-
employment potential among the
artisans who manufacture jewthe
gold jewellery, can be increasebillery,
I do not want to take much of, Sir,
time and I have referred to all yourt
all the suggestions which Members of
this House have made because there
were common suggestions and there
were certain fears that were exdressed
even the fear that I may not bing this
Bill to repeal the Act and as aresult
of that the traders would get nothing
of the type that has happened was
also expressed. Ionce more thank
the Members who have whole
supported this and I also thank you,
Sir, for having gone to the Chair and
prevented your amendment from
coming up before the Hous I hope
and trust that this Bill will be adopted
unanimously and we will Implemed
it effectively Thank you, Sir.

SHRI ASHIS SEN Mr. Vice-
Chairman, Sir, [ have a point here
to make. I  suggested there
should be some provision for making
bank advances to gold smiths and arti-
sans. Normally, gold loans are given
but when somebody has gold, he
bonds it and gets the loan. My pro-
posal is that in order to rehabilitate
the goldsmiths and artisans....(In-
terruptions). ..

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):I
think he has responded to that point.

SHRI ASHIS SEN: No, Sir. He
has said that the State Governments
will do that, but than if a provision
is made that the bank advances should
be made available for merchandise
gold and if that is done, I think that

will be a helpful process of rehabilita-
tion,

PROF, MADHU DANDAVATE :
You are only spelling out. I said
that many State Governments have
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undertaken this; we will assist them.
Whea [ say that we will assist them,
there are financial institutions and
there are banks which can do that,
as has been done in the case of sick
industries and others also. So modus
operandi might vary from place to
place, but we will utilise the financial
institutions and the banking institu-
tions to give some sort of credit facili-
ty or even assistance, and that is only
the difference about the form that
you are utilising. Anyhow, I have
already explained it and I fully accept
your proposal.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : This is the first step and
all the related steps which are
necessary to meet the objectives of
the Original Act or for the purpose
of repeal will follow. The Minister
has assured us and we should keep
our optimisim alive.

1 shall now put the motion to
vote.
The question is :
“That. the Bill to repeal the Gold
(Control) Act, 1968, as passed by

the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : We shall now take up
clause-by-clause consideration of the

Bill.
Clausef 2 was added to the Bill,

Clause 1, the Enacting Formula
and the Title were added to the Bill.

PROF. MADHU DANDA-
VATE : Sir, I beg to move :

“That the Bill be passed.”

The question was put and the
motion was adopted.
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STATEMENT BY MINISTER—
Licensing Policy on Steel

SHRI  JAGESH DESAI
(Maharashtra) ; Sir, before we take
up the other things, let us take up
the price-rise issue because it has
been peanding for a long time.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : No. The statement by the
Steel Minister is there now. Yes,
Mr. Goswari.

THE MINISTER OF STEEL
AND MINES WITH ADDITIONAL
CHARGE OF THE MINIS-
TRY OF LAW AND  JUSTICE
(SHRI DINESH GOSWAMI)
Sir, [ find that there is still scope
for further streamling the Licensing
Policy governing the  secondary
sector steel industry in our country.
This sector has played hither to an
important and complimentary role
to that of the integrated steel Plants.
The secondary steel sector should
continue to do so and to expand
smoothly filling up gaps in  the
supply-demand pattern for the nume-
rous types of steel products including
special steels. Considering that we
have been importing steel worth
about Rs. 1200 crores every year
over the last many years, the secon-
dary steel sector requires to be
supported to make a singnificant
contribution to steel supply in the
economy.

The basic principle underlying
the streamlining of the Licensing
Policy is that the secondary steel
sector should be facilitated to inte-
grate both backwards and forwards
to improve the economic viability
of individual units, many of which
are too small considering the modern
technological requirements. Invest-
ment decision in the private sector to
produce a particular steel item or to
locate the project at a particular
place are basically commercial deci-
sions and the private sector should





